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IN THE CENTRAL RABAD BENCH HYDERA'

ADMINISTRATIVE TRIBUNAL HYDE

0.A.N0.788 of 1593,

Eetween

. - . o
L,

Dated: 28.,7.1995,

smt. G.Usha con Applicant

And

|
1. The Chief Hxecttive, Nuclear Fuel Complex,

deernment of
India, Depﬁ. of Atonic Energy,

NFC ECIL(PO), Hyd.

2. The Dy. Chi?f Chief Executive ‘.

Nuclear FPuel Complex, Gov-
ernment of f[ndia, Dept.

of Atomic Energy, NFC ECIL(PO}, Hyd.

3. The Manager, Personnel and Administration, Nuclear Fuel
Complex, GoYernment of India, Dpept. of Atomic Energy, NFC
ECIL(PO), Hyd.

Counsel for theiApplicant : Sri. S.Sreenivasa Sarma /
"

“as Respondents

I
Counsel for the Respondents : sri. N.R.Devaraj, sr. cgsc. _,F
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CORAH: i

: ‘ . Hon'bleer. Justice V.Neeladri Rao, Vice Chairman

Hon'ble ‘Mr, R.Rangarajan, Administrative Member

| Y

| | Contd:,,,2/-




OR ,788/93 ‘
: 3udgement

( As mr Hon. Mr. Justice V. Neeladri Rao, VC )}

Heard 5ri S. Sfinivasa Sharma, leerned counsel for
the applicanﬁ and Sri N.R, Devaraj, learned counsel for

the raspande¢ts.

| N
. 2., The applicant was working as UDC in NFC by the date

of this applicstion, She was informed by letter dated

21-2-92 (Materisl pmper-8) that she may apply for the
i

post of [xka Entry Uperator in response to Circular No.

NFc/paalcslonﬁ(c)/373 dated 12-2,1992. Thereupon she
eppled §~ 00 g0 e kT
‘01 ~1992 for copsidera-

b&eﬂ~aﬁﬁﬁnplwﬁméntmant_as.gsg. The reply dated 16-1-93

(material paper 14) was given to the applicant and the

material porLion therein is as under :

*Smt. G, Usha, UDC, EC Na,4088, Adnn, may plesse
refer her rapresentatlon dated 22-12-1992 addressed to
Chief Executive, NFC, on the above subject,

The matter has been examined in detailand she is9
again informed that since DED(B) appointment is an ex-
cadre appalntment, pay drawn by her in that post cannot
be taken into consideration for the purpose of fPixation
of pay in UDC grade, Further she may note that there is
no denial of| opportunity in appointment to the post of
DEO(B) and her recent application against the circular
will bs considered on its merits.,"®
3, This DA  was filed on 24-6-93, praying for direction
to the respondents to appoint her as DEG,

4. The only direction that had to be given is for
consideratiak of the case of the applicant for the post
of—DEﬂ as ra%errad to in reply dated 16-1-1993 (material

paper 14) iﬁﬁ?s not yet considered, If it was alraady

. Vol ¢ .
cons idered, the;game hqg to be conveyed to the applicant,
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1t is needlBss| to say that if the applicant is going
to be aggrieved in regard to the offieied raplg}ahe

is Pree to move this Tribunal by way of an application
under section |19 of AT Act, The time for compliance
is 2:9-9:-11995.E

o
5. OR is nr?ered accordingly. No casts,//
|

: | R }fUA»JVSNC
(R, Rangarajan) (V. Neeladri Rao)
Member (Admn.) Vice Chairman _
| 13
. ' ;%paﬁif
Dated * July 28, 95 /:’% v

Dictated In Dpen Court Dy.Registrar{Judl)

Copy tos

1. The Chief Executive, Muclear Fuel Complex,
Governnent| of India, Dept,of Atomic Energy,
NFC,B8CIL qpo),Hyderabad.

| ‘

2, The Dy.Chief Executive,Nuclear Fuel Complesx,
Government of India, Dept.of atomic Energy,
NFC, ECIL({PO),Hyderabad. -

3, The Manager, Péarsonnel and Administration,Nuclear
Fuel Complex, Government of India, Department of

Atomic Energy, NFC,ECIL (PO),Hyderabad.

4, One ® py to Mr.5.5reenivasa Sarman.advocate,
16-2-146/6, Opp.Harihara Keshtram Temple,
Malakpet,Hyderabad-36,

5. One copy to Mr, N.R,Devaraj,3r.CG53C, CAT . Hyd.
6, Dne copy to Library,CAT,Hyd.
7. One spare! CODY.
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THPED BY © CHECKED BY '~ [
COMPARED BY - APPROVED BY

IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BIE MR,JUSTICE V,NEELADRI RAO
VICE CHAIRMAN

AND
-—-—/

]
P
THE HON'BIE MR.R.RANGARAJANS { M(ADMN) j

DATED --—293/{-;"—?" 1995.

ORBER7JUDGMENT

"\l- £ /o /(-:-A.No.

OANo. 9@ Q )°\'§\.

TA.No. C o (WP )

‘Admitted and Interim directions
issued.

Allowefl,

-

&DispOSed of with directions,

Dismisged.
Dismisged as withdrawn

Dismisked faf default

'ﬁ . , | T Orc.ie‘r /Rejected,
: ': N¥. order as to costs.
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